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Central Adni i n i s t rat i ye Tribunal , Principal Bench

I  O.A. 1330/87
New Delhi , this the 31st day of May, 2000

Hon'ble Mr. S.R. Adige, Vice Chairman (A)
Hon'bfe Mr.Kuldip S1ngh,Member (J)

Shri A. Gabur S/o Shri Nabindra Gabur

R/o 79, B-3, Rai lway Colony,
Tughlakabad, New DeIhi-44. ...Appl icant

By Advocate; None.

Versus

Union of India tf-rough

1 . The General Manager,

Nor thern Ra i I way,
Baroda House,
New DeIh i .

2. Chief Commercial Manager/G,
Northern Rai lway,
Baroda House,

New DeIh i .

3. Chief Area Manager,

De I h i D i V i s i on,
Northern Rai lway,
State Entry Road,
New DeIh i .

4. Divisional Traffic Manager,
DeIh i D i V i 3 i on,
Northern Ra i I way,
State Entry Road,

New Delhi . . ...Respondents

■By Advocate Shri B.S. Jain.

ORDER (ORAL)

By Hon'ble Mr. S.R. Adige. Vice Chairman (A)

1 . Appl icant impugns the discipl inary

authority's order dated 7.6.95 (Annexure A-3),

appel late authority's order dated 31 .8.85 (Annexure

A-2) and the revisional order dated 18.2.87 (Annexure

A-1 i .

2. AppI leant was proceeded against

departmental ly on the charge that whi le posted as
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y1ce Cha i rman(A)


